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Amendment of 2.
section 3 :

(v) in clause (q), for the words "prlor to" and "before" the
words "on or before" respectively shall be substituted.
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Amendment 3. Inthe prmcipal Act,msecﬁcn 4 msub-secﬁon -

of section 4

SR (1) in clawe (1), for the word “before” the words “on or
“before " shall ‘be substituted;

(ii) for clause (ii), the following shall be substituted,

na'mdy«

“ (11.) ithasa uummum total’ enrolinent of 20 students. if
itisa Pre-senior Madrassa, 30 students in genior section if
it is a Senjor Madrassa, 50 students if it is an Amalgamated
Senior Madrassa ie. from class - V1 (PtevSr 15t yeat): upto -

F.M. stage and a minimum enrolment of 7 students in
M.M. Final year Class if it is a Title' Madrassa or an Arabic
College, as on the date of coming into force of this Act;
and”. : : .

Amendment of 4. (1)  In the prindipal Act, in section 5, for sub-section {1), the
section § . followxﬁg shall be substituted, namely -

“(1) The services. of the employees of all eligible
. Venture Madrassa Educational Institutions undex'section 4
shall be deemed to have been provincialised on the date of
coming into. force of this Act and they shall become
employees of the State Government with effect from that
" date, provided such Madrassa educational institutions
have completed at least 10 years of imparting education
from the date-f permission-orrecognition; as-the case may -
be, as o5 date ofcomingmtof rce of this Act:

- Prowded that the services of those employees of the
}Venture Madirassa Bducationa] Institufions eligible for
provoncialisation under section 4 which have not
completed 10 years of their imparting education form the
‘date of their permission or recognition, as the case may be,
as on ’ehe date of coming into force of this Act, shall be

btpicial - anid “When' e voncerned Madtassa
“Bducahoml Tnstitutions complete 10 years of infparting
‘education from the, tiate of such recognition or permission,

ag the case may be
Amendment 5. - In the pnncipal Act in section 12, in sub-section (1), the

of section 12 ‘ words “oh 0", appearing after the word “established” and _
S before the ‘word ”after" shall be deleted.

MOHD. ABDUL HAQUE,
Commissioner and Secretary to the Government of Assam,
Legislative Department.
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